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PART IV—Bills introduced in the West Béngal Legislz;tive'Assembly; Reports of Select Commiftees
presented or to be presented to that Assembly; and Bills published before introduction in that

Assembly.
GOVERNMENT OF WEST BENGAL of Procedure and Conduct of Business in the West
LAW DEPARTMENT Bengal Legislative Assembly, the publication of the
following Bill, together with the Statement of
Legislative Objects and Reasons and the Financial Memorandum
NOTIFICATION which accompany it, in the Kolkata Gazette, the Bill, the

Statement of Objects and Reasons and the Financial
No. 1132-L.—24th July, 2010.—The Governor Memorandum are accordingly hereby published for
having been pleased to order, under rule 66 of the Rules general information:—

Bill No. 28 of 2010

THE BENGAL LEGISLATIVE ASSEMBLY
(MEMBERS’ EMOLUMENTS) (AMENDMENT)
BILL, 2010.

A
BILL

to amend the Bengal Legislative Assembly (Members’ Emoluments) Act, 1937.

WHEREAS it is expedient to amend the Bengal Legislative Assembly (Members’  West Ben. Act II
Emoluments) Act, 1937, for the purposes and in the manner hereinafter appearing; b

It is hereby enacted in the Sixty-first Year of the Republic of India, by the
Legislature of West Bengal, as follows:—
Short title and 1. (1) This Act may be called the Bengal Legislative Assembly (Members’

commencement: Emoluments) (Amendment) Act, 2010.

(2) It shall come into force on the 1st day of August, 2010.
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A —

The Bengal Legislative Assembly (Members’
Emoluments) (Amendment) Bill, 2010.

(Clause 2.)
?;;?gﬁ?i‘%‘é’in 2. Insection 4 of the Bengal Legislative Assembly (Members’ Emoluments) Act,
1 .
Act I1 of 1937. 1937, for sub-clause (1) of clause (c), the following sub-clauses shall be substituted:—

“(1) railway coupons or vouchers in respect of all such journeys performed
by the member, either himself or with one person accompanying him, to
any place or places within the State of West Bengal,

(1a) railway coupons or vouchers equivalent to a maximum amount of fifty
thousand rupees in a year in respect of such journeys performed by the
member, either himself or with not more than two persons accompanying
him, to any place or places within India outside the State of West Bengal:

Provided that the member may, either himself or with not more than
two persons accompanying him, avail of such journeys by air also to any
place or places within India outside the State of West Bengal:

Provided further that the total amount of railway coupons or vouchers

and air fare, taken together for such journeys, shall not exceed the maximum
limit of fifty thousand rupees a year:

Provided also that when a member undertakes journeys to any place
or places within India outside the State of West Bengal in connection with
his duties as a Member of any Committee of the West Bengal Legislative
Assembly or as a Member of any delegation appointed by the West
Bengal Legislative Assembly, those journeys shall be excluded from the

purview of the provisions of this sub-clause.

Explanation.—In case of journey by air, a member shall be entitled to
reimbursement of the air fare on production of bill and other supporting
documents, if any, in connection with such journey in the same manner
as followed for drawal of travelling allowance by such member,”.

STATEMENT OF OBJECTS AND REASONS.

The Committee on the Entitlements of the Members formed by the State Legislature
periodically reviews the entitlements of the members of the West Bengal Legislative
Assembly, which are regulated by the Bengal Legislative Assembly (Members’
Emoluments) Act, 1937 (Ben. Act II of 1937).

2. The Committee on the Entitlements of the Members 2009-2010, West Bengal
Legislative Assembly (hereinafter referred to as the “said Committee”) in its reports,
inter alia, recommended that a member himself or accompanied by not more than two
companions be allowed to perform journey by rail and/or air within India outside the
State of West Bengal to a maximum limit of fifty thousand rupees.

3. Itis, therefore, necessary to amend the Bengal Legislative Assembly (Members’
Emoluments) Act, 1937, to give effect to the recommendations of the said Committee

4. The Bill has been framed with the above objects in view.

KoLKATA,

S
The 23rd July, 2010. AILEN SARKAR,

Member—in-charge.
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The West Bengal Legislative Assembly (Members’
Emoluments) (Amendment) Bill, 2010.

FINANCIAL MEMORANDUM.

Financial implication of the Bill may not be significant and adequate provisions
shall be made in the budget to meet the expenditure involved on this account.

KOLKATA, SAILEN SARKAR,

The 23rd July, 2010. Member-in-charge.

By order of the Governor,

MITA BASU ROY;
Pr. Secy. to the Govt. of West Bengal,
Law Department.

Published by the Controller of Printing and Stationery, West Bengal and printed at Saraswaty Press Ltd.
(Government of West Bengal Enterprise), Kolkata 700 056
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